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Report to the Members instead of current year's annual
Administrative Report, given by S

hri Mukesh Sharma, MLA on
24th July, /1296, Hon'ble Spezker has given the following
Rulling 3!

‘ *on 24th guly, 1996 Shri Mukesh Sharma had given a
b}each of privilege.Stating that si
‘not made available to him a copy of
Report for the bPreceding year,

House have been violated,

nCe the Government has
the Annual Administrative
his rights as a member of the

¢

§

) I have received the comments of Honfblé Chief
Minister on the subject in which,

while egretting, he has
Stated that because of some admini

Strative reasons, it is
the report to the members .,
budget Session, a copy of \
will also be placed on the

not possible to make available
He has assured that in'the next
the Anqual Administrativa Report
table of the House.

Non-laying of the Annual Administrative Report
for the current Year on the table of the House neither
constitutes any breach of priviiege nor it violates any of
the Asgsembly rules. T threfore treat the matter as closed."

P.N. GUPTA
SECRETARY
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